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AFFIDAVIT ON BEHALF OF THE UTTAR PRADESH POLLUTION
CONTROL BOARD IN COMPLIANCE OF ORDER DATED 25.08.2025
PASSED BY THIS HON’BLE TRIBUNAL

I, Ramesh Kumar Singh S/o Shri Bal Ram Singh, aged about 44 years,
presently posted as Regional Officer, Uttar Pradesh Pollution Control
Board (hereinafter UPPCB), Sonbhadra do hereby solemnly affirm and
state on oath as under:

1. That | in the above noted capacity am well conversant with the

facts and records of the present case, hence am competent to
e swear this affidavit.

/“ ! b"§\|"hat the present matter is about illegal mining and blasting
"[ @ o >;,gé\‘ausing severe environmental pollution on hills in the area of
\\ Re;"\;‘j‘;,":‘;',,,)g J \\/;IIages Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana
\QO mwi‘f,mf:% /Bhagwat, Police Station Ahraura, Tehsil Chunar in District

\‘7
h q‘b‘)"’/\/ Mirzapur, Uttar Pradesh.
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3. That this Hon’ble Tribunal vide order dated 21.07.2025 has
directed the UPPCB to file “Additional response regarding
compliance status of respondent no. 1 i.e. M/s Ashirwad Stone
(Ex. Name M/s Ashirwad Stone Works), Village-Bhagautidei,
Post-Patihatta, Pargana-Bhagwat,  Tehsil-Chunar,  District-
Mirzapur in respect of each of the guidelines issued by
CPCB/UPPCB with all requisite details and supporting
photographs and video clips taken for verifying the compliance by
Respondent No. 1 may be filed in tabular format within one

month’s”.

4, That in compliance of the above directions passed by this Hon’ble
Tribunal, officials of UPPCB has conducted the field visit of
above Stone Crusher Unit i.e. M/s Ashirwad Stone (Ex. Name
M/s Ashirwad Stone Works), Village-Bhagautidei, Post-Patihatta,

Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur on
18.08.2025.
S¢ That accordingly compliance report in the form of affidavit was

placed before this Hon’ble Tribunal for kind consideration.

6. That further vide its order dated 25.08.2025 this Hon’ble Tribunal
=== _directed as follows:

\ ....."2. Copy of pen drive filed by UPPCB may be supplied

“imecre % o the respondent no. 1 on furnishing of blank pen drive for

e 1 Uithis purpose.

5. UPPCB is directed to issue appropriate directions/order

to the project proponent to ensure compliance with the

\
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consent conditions and to verify such compliance and file
additional affidavit within two months.

6. List on 30.10.2025 for final hearing.”

That in compliance of above, directions have been issued to
above Stone Crusher Unit i.e. M/s Ashirwad Stone (Ex. Name
M/s Ashirwad Stone Works), Village-Bhagautidei, Post-Patihatta,
Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur by UPPCB
vide letter ref. No. G1196/Ashirwad Stone/Sahmati/2025. dated
13.10.2025 for compliance of conditions of the CTO issued to
above Unit by UPPCB vide ref. No. 240361/UPPCB/Sonebhadra
(UPPCBRO)/CTO/both/Mirzapur/2025 dated 09.06.2025 and to
submit compliance status. Further, directions were also issued to
Stone Crusher Unit to comply/follow the Central Pollution Control
Board (CPCB) and Uttar Pradesh Pollution Control Board
(UPPCB) Guidelines of Stone Crusher Unit for operation of Stone
Crusher Unit and to submit compliance report. A Copy of letter
dated 13.10.2025 is being annexed as Annexure No.1.

That further, in compliance of directions of this Hon’ble Tribunal
vide order dated 25.08.2025, a copy of Videography along with

. Affidavit, which was filed before this Hon’ble Tribunal has been
s‘e'nt*-,._'to the above Stone Crusher Unit in pen drive vide letter ref.
i “'No. G1217/0A No. 457/2025 dated 15.10.2025. A Copy of letter
‘ dated_’ 15.10.2025 is being Annexed as Annexure No.2.

~ That in compliance of the directions passed by this Hon'ble

Tribunal, UPPCB has again conducted the field visit of above

concerned Stone Crusher on dated 17.10.2025 wherein it has
been found as follows.

!
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i. During field visit above concerned stone Crusher unit

was found non-operational.

ii. During inspection Air pollution sources i.e. such as
Primary Jaw Crusher, Vibrating screen and conveyer
belts end points were found covered with canvas cloth/

telescopic suit was found established.

iii. During visit Dug/Hopper was found covered along 03

sides and on top with metallic sheet.

iv. To Control Dust emission at end of Conveyer belts water

sprinkling mechanism was found established.

v. Along 03 sides’ boundaries of unit water sprinkling

mechanism was found established.

vi. As a wind breaking wall, boundary wall was found along

03 side of Unit and side Door with opening.

vii. Inside the premises of Stone Crusher Unit,

V ~ metallic/Concrete road was found established to reduce
- vehicular dust emission generated during movement of

vehicles.

viii. Water sprinkling is done through Tankers on road to

reduce vehicular dust emission.

ix. Green belt plantation was found in unit along the all sides

of boundary wall.

v
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X.  During inspection Air Pollution Control System was found

established and unit was found complying with the
conditions of CTO issued to above unit by UPPCB.

| 10.  That the present affidavit on behalf of the Uttar Pradesh Pollution
Control Board is submitted before this Hon’ble Tribunal for kind
perusal and consideration. %/

DEPONENT

VERIFICATION:
Verified at ( sbot e, * onthis the 27" 27 "day of October, 2025 that the

contents of above af‘]:davst are true and correct to my knowledge based

on records and information received and believed to be true, no part of

\

DEPONENT

it is false and nothing material has been concealed therefrom.
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